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O R D E R 

 

18-11-2021 

 This is an application u/s 13(1) (i-a) of Hindu Marriage Act, 

1955 for dissolution of marriage by decree of divorce on the ground of cruelty. 

 The petition has been filed by Smti Ruma Paul against her 

husband Sri Deepak Paul stating that their marriage was consummated in the 

month of July, 2000 according to Hindu Rites and Customs in the presence of 

both the family members and well wishers and after the marriage the 

petitioner and respondent started their conjugal life at the residence of the 

respondent at Chandmari, P.O. & P.S.- Tezpur, District- Sonitpur, Assam and 

stayed there for one year. Then, they moved to Mahabhairab Tila, Ward No. 

5, Tezpur Town, District- Sonitpur, Assam. Out of their wedlock, two children 

were born, one daughter and one son namely, Priyanka Paul and Dipanshu 

Paul respectively. 

However, as alleged in spite of children being born to them, the 

respondent behaved strangely and did not allow the petitioner to discharge 

her duty as wife and mother in spite of her best intention which strained their 

relation day by day. With a the view to assist the respondent financially 

petitioner took membership of the beauty product company Oriflame without 

the knowledge of the respondent but when this was informed to respondent 

he became infuriated and behaved in such a manner which compelled the 

petitioner to give up her membership in order to get rid of false propaganda 

by her husband of indulging illicit relationship with some other men in the 

name of marketing the beauty product. In this way the respondent had 

subjected mental harassment to the petitioner and reduce her marital life into 

hell. As the petitioner was forced to file the present petition seeking 

dissolution of marriage u/s 13 (1) (i-a) of Hindu Marriage Act and permanent 

alimony to the tune of Rs. 20,00,000/- (Rupees Twenty Lakh) and other relief 

as may be deem and proper. 



After receiving notice the respondent also appeared in court and 

filed a written statement denying all the allegations as false and concocted 

setting up his own story against the petitioner. 

However, during the pendency of the case, at the intervention of 

friends and well wishers good sense prevail in the mind of petitioner and 

respondent and both agreed to resume their conjugal life under certain 

conditions enumerated in the petition No. 1322/2021. 

The conditions enumerated in the petition is that the first party or 

any of his family members or relatives shall not interfere in the matters 

between petitioner and respondent and even if there is some 

misunderstanding between husband and wife then their major girl Priyanka 

Paul has the right to intervene and resolve and not by others. 

As desired by the petitioner the respondent set up a beauty parlour 

in a comfortable area in Tezpur Town with all the required amenities and till 

the business run smoothly respondent has to bear the rent and electricity bill 

etc. and petitioner will manage her family by living in the house of respondent 

and she shall not cause any disrespect or disgraceful act towards the 

respondent and his family members and as a 1st condition the respondent will 

pay Rs. 50,000/- to petitioner out of which Rs. 25,000/- in cash and Rs. 

25,000/- after one month on return of the petitioner to the house of 

respondent. On coming back to the house of her husband petitioner will 

maintain peace and dignity of the family and the respondent also perform his 

duty in right spirit towards his wife and children by washing away all the past 

dirty linens. 

Having taken my anxious consideration into the mutual 

understanding arrived at between the husband and wife and having been 

satisfied with the intention of the parties the case filed by petitioner u/s 13(1) 

(i-a) of Hindu Marriage Act, 1955 is disposed off on mutual understanding 

between the parties on the basis of petition No. 1322/2021 to resume their 

conjugal life and to live a happy marital life for the rest of their life. 

The case is accordingly disposed off. 

     (C.B. Gogoi) 
    District Judge 

                     Sonitpur,Tezpur 


